/

Central Administrative Tribunal
"Principal Bench, Nevw Delhi,

1. RA-75/93 in 3, RA-89/83 in

MP-840/93 - MP-845/93
OA- 1340/68 0A-2279/89

' \2¢" RA-87/93 in 4, RA-101/93 in
. MP-B44/93 MP.964/92

e tHon'blo‘

0A-2224/80.  DOA-1207/90

New Dalhi this the 31st Day or Janaury, 1994,

Mr. B.N, Dhoundiyal. n..b.r(n)'

RA-75/93 in
MP.B40/93
0A= 1340/868

Smt. Nirmal Rai,

" W/o Sh, Mahesh Rai,

Rfo B-1V=.147, Dayanand Colony,
-Lajpat Nagar, , :
Nasu Dolhi. L Applicant

(Ehrough Sh J P, vgrghpso.,ndvoéatc)

versus

1. Chief Secretary,

‘ Delhi Administration,
S, Alipur ROﬂd_.
Delhi,

2. 0Or, V,P, Varshney,
" Member Secrstary,
Managing Committes,
- §,0, Ayuervedic College,
Malka Ganj Chouk.
Malka Ganj,.

‘New Delhi, S T | Respondents

(through Mrs, Avnish Ahlauat, Advocate)

RA-87/93 in
 MP-844/93
na-zzg /90

Sh, Jagram Singh,

$/o Sh, Tir;ha RaT’ .

R/o K. 1516 Jahangirpur

Dilhi-ss. ‘ 9re ’ Applicant

(through Sh, J.P. Vnrghosa, Advocato)

7

versus




. The Dolhi Adminiatration

" through its Chief Seorotary.

Alipur Road, :
Delhi,

2, The Member Secretary,
Managing Committee,
‘pr, V,P, Varshney,
Dolhi Admxniotration.
" Saraswati Bhavan,
VE' Block, Connaught Placo.
Neu Dolh1-1. '

3 Sho Yo P. Narang,

(to be served through!?ospondents No. 2) Ro:pondantc

—(through Hr. Avnish Ahlauat. Adbooafé)

,"

RA.39/93 in
. MP-B45/93
 DR=2279/8

Sh, Jai Bir Singh,

s/o Sh, Tejram,

R/o Purena Silempur,

" H,No.8/5160/8, ‘ -

: Dolhi. ‘ "~ Applicent

: *(through Sh, :s.p Vorghoso, Advooato)
' ' veroua -

sﬁ‘1 .The:Delhi Administration,

" through i{ts Chief Secrotary.

;-Alipur Road, ,
Delhi, 7

"2, The Hombmr Secrstary,
- Managing Committes, .
-pr, V,P, Varshney 4
Sqrqsuati thvanygbock-E, . '
Ildrd -Fleqr,Connaught Place, . Respondsnts
, New Delhi, . _
R (through nrs. Avnieh Ahluat, Advocate)

 RA-101/93 in

rlir MPe044 /92
on..;zngo

v, She. Birandor Kiohor Pathak,
' S/o ‘Sh, Baburam Pathak, .
..R/o 1-East Guru Angad Nagar.

' " "Mad'n Parpar Road, o . : '
. Dslhi-92. . , o '~ Applicant

(through Sh, J P. Uorgheoo, Advocate)

V.l‘BU.

J
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1, The Delhi Administration, R ////
through its Chief Secratary. :
Alipur Road, Ll
Secretariat,
Delhi,

2. The Member Secretary,
Managing Committee,
or, V,P, Varshney,
Saraauati B8havan,
Block-E, I1Ird Floor,

" Connaught Place, .
Nsu Delhi, . Respondents

(through Mrs, Awvnish Ahlauat, Advocate)

S ~ ORDER (OPAL) - R St ¢
delivored by Hon'ble Mr, Justice S.K.-Dhgon.Vico—Chairmgﬁ(J);3
By a common judgament dated 25 10, 1951 OAs
1340/88 & 819/91 were decided by this Tribunal, Folloulng
thesa.judgqmente, OAe 2224/90, 2279/89 and 1207/90 were

decidedlby'th@s Tfibunal on 31,7.1952, In bstueeny

'0,A.No.2662/89 (Ram Dev Sharma & Ors, Vs, Chisf Secretary,

Delhd. Adwinistration & Ore,) was decided on 22,4.1992,
It appeﬁrs that thise judgement.u-s also rinderad follouing

the judgemant of th!a Trlbunal datad 255, 10, 199 1.

Ue are informad that -gainst all the a?orssaid
five judgaments. Chief Socratary. Delhi Administration
and Others preferrred - S.L.Ps in the Supreme Court and

tha same uere diamiseed.

In c. A No.819/°1. a Misc. Petition was filed

'purbortod to be under Rule 24 of the Csntral Administrative

Tribunal (Ptocedure)‘Rules;v1987. The application was

~ alloued by this Tribunal and certain clarifieations were

mads in the judgement dated 25, 10.1991. Fegling dis-
sstisfied, the Delhi Administ;atiqnpgggrs. praforred.
an S.L.P. No,13139/93 in Supreme Court uhich had besn
dnitted on 30,11.93. In it, the interim order already

‘granted had beesn allonqd tb'continue. 1t, tﬁerefore,

Y
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follous that ¢the clarificetion made by this Tribunal

= fn 04 R, No.819/91 is sub- judice before the Suprems Court.

Prior to the filing of the four roviau app11Cations'
Tin the aforesaid four ORe, the applicants riled ssparate
#pe as in 0,A.No,819/91, These MPs uere dismissed on

. 16.2,93 by this Tribunal on. the ground thet Rule 24 of

9 the aroro-mentionad Rules adad not sttract the facts of
Q?tho cnsa}an‘d the remody. 1f any, of tha applicunb was to

praferfre'ibu anplicationa. That 19 hou thase roviou ‘

apnlicatu:ns are beforo us,

It appears that in the case of Ram Dov Sharma

l

& Ors. Vs, Chief Secretaty. Dolhi Adminlstration & Ors.f

(0.A.No, 24 62/88) also aarlier an H,P, uasvfiled uhich fCE\

uas dismissnd on the ground ‘that ths same vas not

aintainabla and the remady uas to file a revieu applicatzon. E

the M, p wee dismissad on 16.2.93,_ Thoreafter. a
roviou application was filed which too uas diamxsssd

on 13. 8. 1993, )

| e ara informed at the Bar that against tho'
decision given on 13,8, 93 in the R, A, in 0.A No.2462/89._

an S, L. P. has bnen praferr-d in the Supremu Court mhich

ie pending. e ' }}

ue hava considcred the mattnr. After hearihg
u_tha laarned counsel for the parties. ve are of the vieuw
that no ussful purposa will bo served by keoping these
:.roviou-applications on the leas of this Tribunal, Tha
| nattet ;18 already borora the Supreme Court, . The laarned
. counsel fnr the parties agraa that tha fato of thesse
_ lpplications uould be governad by the- decision of the -
- supreme Court 1in S,L.P. WNo,13139/93, e, accordxngly.~

diapose of thesa app11Cations with’ the direction that

a
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vhatever ordere are ultimately passed by tho Syprame

Court would govern these RAs also,

" With these observations, thsse RAsz are disposed

of .
! ¥"_"¢' “'_ﬁw:v;~&— . ,_q,,_.,-_\._._ P . I )—JA ’
(B.N, DHOUNDIYAL) (s. K.~ DHADN)

MEMBER(A) ‘ : VICE CHAIRMAN
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